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v Central Adminictrative Tribunal
) ' Principal Bench:New Dalhji

0.A. No. 1438/96
New Delhi thiz the 9th day af April 1997

Hon'ble Shri $.R.Adige, -Member(A)
Hon'hle Dr.A.Vedavalli, Member(l)

Shri R.K. Lalwat,

/0 Late Shri Mool Chand,

R/o B-490,Dethi Adminmistration Flats,

Timarpur Delhi. S Applicant

(8y Advocate: Mrs Meara Chhibber)
' versus
1. Union of India
through Lt.Governor,
Raj Niwas Marg,
Delhi.
7. Chiaf Secretary,
¥ ; Government of N.C:T7. of Delhi y
. 5,Sham Nath Marg, : _ '
Pelhi, -
3. Commissioner Sa1és Tax,
Sales Tax House, M.5.0.8uilding,
1.P.Estate. New Dalhi T . Regpandants

{(By Advocate: Shri Rajinder Pandita)

ORDFR(Oral)

By Hon'ble Shri S.R.Adige, Hamber(A)

The applicant who bhelongs to DASS Cfadre has

3

impugned the order dated 3.1.9§ §1acing him under suspen=inn in
accordance witH the orovisions of Rule-10 {2) €Cs (CCA)' RG];%
1965. |

2. From respondent's reply it appears that
applicant alongwith othars was suspended, pursuant ta a raid
conducted by the €BI on. 13.11.95 in Bikri Kar Bhawan .and'
attacheé offices during the course of which .Five Govarhm;ﬂt

servants including théa applicant were suspected to bha in
Z : . ”

possession of money disproprotianate to their Molmsources of
ncome, althaugh these sadbsidens are denied by the applicant.
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3. Applicant's Counsel Mrs Chhibber contends that
despite the suspension order having heen issued as far back on
3.1.96,s0 far no charge sheet has heen filed in this case and
the applicant is continuinag to be kept under suspehnsion,wiihoul

reasons.

4, . In this connection Mrs Chhibber had a1§o
contended that the CBI had advised the raspondents department,
that they had no material to proceed against the applicant in a
criminal case and on that basis she had prayed for a diraction
to the reépondents to  withdraw the suspension order.
Respondent's counsal Shri  Panditas h#a however invited onr
attention to the lettar dated 24.2.97 from the respondent¥
department addressed to him which is taken on record and which
states that ti11 date  they have nat received  any
information/communication From the CB1 to the effect that they
had no mate}ia1 to proceed against the applicant.

5. Mrs. Chhibber has al<e invited our attention
to the respondents department's office arder dateé J?].S.Q?,
whereby the suspension of the four other Goyernment employees,
who were also suspended pursuant ta the CBL raid haz  heen
revqked, and asserts fhat in the light of that fact there is no
justification for continuance of applicant's stspension.  In
this connection she invites our attention to the instrucitions
of Government of N.C.T.of Delhi re?atifg to confinQatﬂon of
suspension and also to the genaral inkt%uctﬁons br tée suhject

'

contained in Chapter-ITT of Swamy's Comsilation of CCS (CCA)

[ ' T

, !
Rules. Particular attention has been invitad to those porfiiang
! !
! .
of the instructions wherazin it has beenistataﬁ that,egen thouah
. . | R
suspension may not be considered as ﬁ punishment i it dees

!

canstitute a very areat hardship for a fGovt. servaht ang in
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%airness to him, 1t i5 essential to ensure that this period is

v reduced to the harest ﬁinimum and further that every effort
=houTd be made to file a charge -shegt w{thiﬁ three maonths and
in case 1t has not b?én possible to do so, the Disciplinary
Author%ty stiould report the matter to the next Higher Authority
to explain the delay. She has emphasised that respite the
passing of over 16 months since the applicant was suqﬁended, nn

charge sheet agéinst the applicant has been filed as vet.

6. In the backaground of what has heen stated

above these this 0A is disposed of with 3 direction that in the

“event app1{§ant makes a - self-contained representation to

respondents within two weeks from today. they will consider the

prayer contained therein,and giﬁ] pase a3 detailed speaking and

- reasoned order thereon in accordance with 1aw-w{fﬁin two months
of i%s receipt. | . . -
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7. The 0.A. stands disposed of accordingly. HNo
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I %/tl‘f: .
(Dr.A.Vedavalli} (5.R.ad{ge)

Hember (1) Mamber(A)

cc.’



